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Fo Mo fA0-7(JJH)- 09/2019-442496
arefor fara fasmer

Hhey
27 RasR 2019

- ST-SNa-gRATe HfAATT & FaTda T 30 W gadre T 24524.00 FUS (A7 TR
darehe 3Re 9| aiE) & IgAag @ & Fpla v dadi & [y, HafFa
FFHaT T HFAE B e de # an) = & v Jo-Shaa-gRareh @Re &
oA T FPfa dA @ W A a1 T 23.39 T (A5H I3 el @) &

Jegiad g & wipia & waw F |
faord avt & Searg aada & werrasy auiaa & welt vd -1 I 1 HARS dled
FA P BRU H{-IAT TR H oomdR Rmae gof & o1 | ¢ | gf@oh fer & @y-ary sad
foer & off oot TR o e & W@ ¥ | 57 nugeae Rufd w fGaiw 13.07.2019 @ RER
faure dsd & dod ofa # AU dsd & AGNT GeEdt H Ggad dob A A v =m |
A Ut gral Ud WA & 3l A TeR WAR gRT Fd-faad-giaren 3R oiw 6
mﬁw%ﬁﬁmw%Isﬂmaﬁﬁ@lﬁrﬁrmﬁﬂsmuaarqqmmgtau@dﬁﬁ

ST &g amoT R s, ReR, gear & Asa s aifda fear amr §

2 3Y:-Tecd]  SAEEd, A A g Jearg uRada @ scued
uRftufadia gHifaat @ fAuea aur vog & oRRRyfada dgea &1 Furor
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PA & hUS Td TEINAEN 30T & ol A YUl Ad WA, 38h TR Pl
Tdfod a6 W@, Tt S 3Ucedar gAREd @, eRa (gat/ad) reored
P gErar &, Ao 35T & 3T TG I H g9d W I & I dgAd
UIRTEATAh URAA & HIEU PN vd Heag QAT Bl F8 A ¢ & o
faffed Rl R RAwst & gocaw @ Fo-shaa-sRaeh dfdaa @
fpaTeaaa frar S ® |

3 FlolT & 3agdl Td fhaeage faeme &y g Heferdeteh-1 W Heldd © |

3. AT & HFHAUT T WA H qGEAT -

3.1

3.2

3.3

Sa-slaa-gRarel JFaa &1 er e Bra & o/l [e gro
HIHAT TG ARG foRar ST |

Sd-SNaa-gRarel HfFIE & dareda & FAH H WA g ToT TR W
TG B FAR A FAIETAT H To¥ WALEg affad & Ted foRar
S, SrEd st OeR faua @ g’ Fdla er faura g &
15 &g Ud gamfd, fer fue oRug & grr #dea fer faue
uRug & 05 HeEd, faE 3ged, OeR, Sio-sada-gRareh i@ @
T famel & 3w g a@kg / gaE g/ @Ra s@s qee
B | 3R ALY afva / yura wfva , afa, g e s gas
&g gfaa @i |

orem TR W gl #FH f et 7 e wALerg @fdfa @1 ea
forar S, e Sen el sad Talee dur e wrdma
Feaaa afafa & it Jery g Ser TR & @ gafaa e &
USSR HEGET Bl |

4. Sd-shad-gRaTelr fAAST &7 715 :-

4.1

4.2

4.3

S-shaa-gRarel A & v Alg # o &=, [aRa asat @
ured A g1 [AafAa srgsaer v & v Ja-shaa-gRare fAe @
e foRar SO | IE Society Registration Act 1860 & ded fAafaa
TEAT 2N | 3Hp afefedgd (Memorandum of Association) 3ieeldeieh-2 WX
aar sufafar (Rules and Regulations) 3fefefdeich-3 WX oo & |
STd-Sha-gRarel e & Tfipd ddae Td gar &1 faawor 3gesas-4
W el & |

Sd-shaa-gRarelt e & 3ufaf@at (Rules and Regulations) & 3avasd
URT o FEIHA & Il @ Ager @ohd fhar s aham |

5. Sd-shad-girel JfAIE W o3 -

5.1

Sa-SNaa-gRarel 3 aia Rffea et & fhaeaaa &g
e a¥  2019-20 & T 5870.00 S (37T 3RT ol PS), a¥
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2020-21 # T 9874.00 T3 (3B IRT Tgca dI3) TT a¥ 2021-22
# % 8780.00 YIS (HATHT 3RT 31 HUS) HATT Fel T 24524.00 S
@ wg darehe 3Ra e #5) B T IJFATAd T | SHpT e
HeIAD-5 W Foldd & |

5.2  Sd-shaa-gRareh e w uemafas #g # i a¥ 2019-20 # 6.19
TE (: BT 3o o) FUF a§ 2020-21 H T 8.42 T3 (35 WIS
JITAT W) TT g9 2021-22 A T 8.78 dIZ (S IS 3o o)
AT Pl T 23.39 IS (ASH PUS 3AATGNH o[@) HT AT AT
& | STdT fARUT IJelaeddh-6 T Heldd © |

5.3  UcA% HATOd UM faumer 3§ RIS & fhaeadd g Tt aeic
M giaa &em | 3ad MY & goa @9 dF adaa ITEGY F
HTRIFAFIR T fhAT S Fehell & | Ig Peg RS Aefel W a9
e B |

5.4  UAe Fafdd Wl e 3§d 3da Ao & w@@eld fafka
URFATTER 3TeTaT- 376191 BT |

W e HAURE 1 G 25.09.2019 @ 3gd dob H A wEA-17 A

hpfa urtd ¥ |

Feer- ey G Smar § 6 3@ Hdheuw @ R W9Ud & o e A
FIAYIRYT I JAFBRT & TR foam 1 |

ReR-TsTuTe & A |,
(¥0) 3TEUTE,
aRa |
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T —1
. 4. I P ATH Rraraaa s
stiaed o gaad 1. TTEd Ud H{fA GUR AT

TEAT3 TAT- drerar /

2. grAor e e

3. ot wemaa (Hifde Icamua)

1. ITAOT fahrd fAHET (SIeTHIT 1 Ths dh)

2. AY STl FAYA AT (1 vhE A a3)

3. PR e vg A AHET (Rl a9 )

SivifgR
3 | gdafas $3t B RAfced & Rffed A & P
3@ AUTGR 1. Tored Tg i FUR faemer

2. dlh TAELY TRIFOT TaHTeT

3. {9 ueamas

ShuifgR &Ry

1. TR TaorE va 3marm faumer Qe & #)

2. dlp TGTELY TRIFOT / TR TS TIHTaT

e $3T / AHA /

AARul & fFaR Fedr /

Rars / 39 Ja ggga
I &1 AT

RfFed F&@ &

1. ToTEd T fH GUR fasmar

2. olip TarEy ATHIFOT TaHTT

3. oY S gaTYe fawTer

4. TS uemaa

AT A1 AT

1. greoT faeprg fasmer
(TTUTEhel & PR EedT @1 AEToT)

2. AY ST FEYS FAANET (TSR deigut & BraR)

3. olleh TR HTRGFOT FAHWT (F3T & BFaR)

4. TR faerE vg 3marE e @l & #)

ora-a1d afedt / aral #
Td Uerd) & & ST HIAROT
&t # JREH Td ST TIIA
& T TGt o AT

1. e TR W sifea afafa

TEAT &1 fAdAT

1. greToT faera fasmer

2. 99 T FEUA AR (R g &3t )

3. GATERT, 9 vd Srerarg aRad fasmT (aa &)
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%.9. 3qIg T AT Rraeaaa Rsmer
6 AT Sl Hial B gold T 1. grefior R fawmr (st @9 der)
fAAY (Surplus) A& T | 2. ST AU AT {HTAAY (Surplus) A& el &7
&3 O Il i FAY (Deficit) T I i T (Deficit) arer A3 F I o ST}
arer &3t A Stel o S 3. UYUTSI Ud HET FA fadmr (sl fd ™
9 @1 )
4. oY o (R a9 Jeomea &Ef #7)
7 AT # od-auT Fol TIIA AR At F
(Rain Water Harvesting) &7 | 1. 3mefior faerg fasmer (a9 @#AT0T, Rer v @
TG A% & sTaar B SIEAN)
2. Haa fadATor faemar (rgeator ¥ saa faaAtor faemer
¥ g s@at #)
3. TR fa@wra wa 3maw @A Qd a7 #)
4. T fasmar
5. T faHTeT
6. 38 qafd fasmar
e gt &
1. garadr e fasmar
2. meror fawra fasTer
3. AR faora wd marE Admer (e a7 #7)
4, gOAT U9 S HUH faamar
8 GiRITell Foldd Td HEel 1. AT fahre faHTT
&R 2. GATERTT, 9 & Sferarg aRade s
9 | dopfous wHel, cudd A | 1. Y AT - @9 & o TET0T @ FF, AT,
(Drip Irrigation), Sifa® @t aifadr faera
Ud 31 % ddallel &l CANGEID]
3UATT
10 | R 33T 3UAT I Wicared 1. 3911 QAT @R Haar #
Tqd 3oT & 939 (25% will be budget of energy Dept and 75% to be

borne by respective Dept/Organisation)

3o fasmer- (™) sraat & RESCO)

2. g @& Qs

3. 379 Hafdd fasmer

"

STA-SaT-gRATT SITwDRAT

1. g gafda fasmer

2. HIT TG A H@FUh AT
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6.

afAfa & aﬂ%ﬁ‘em (Memorandum of Association) el Th—2
I - Sfae - gRarel e
afAfa & A
gAY &1 AH “Fe- Shaa- A e 2 (TafEad ueard 38 U wfdfar
gl SR eR AR TEAH B GrAfSId el &l
T TG GSipd draed
afdfd &1 qeg Frafeg gean, AR d aem 3R ragsargar g # HE i saH
wh A1 A% e ' & o whefil wfRfa & dofigpd eRed adda A
AT e fasmeT, gear-15 & Bya g |
GOp ]
FiAfa &1 wIaT gl eR I gl
32T
el SEEdr, AGdE afafafEl vd Seay oRadd @ 3cted uiRfRufadr
gAlfaal @ fauea doar U # uRTEATAHT HJeld B YR & & <aueh Td
TEIAE 32T @ ST B YGHUT Fh W, FHD T B Afaid dAT @A, Ay
ST 3UeUdl AT B, R (J&T/TT) Ao Bl deral ¢, AdIong Sl &
3UANT T Fall i g0 W T & aAT dgad TRfEAfas aRaer & 3gsu oy e
Tag afafafaat @1 av 3me & & for fAaftea et 3k [dust & a@oeag @
“STel-SidaT-gRATel fAe” &1 fhaeaaa|
Sd-staer-gRarel e & saaa Ae g
1. TESAe ST §OIa G131 JAT - drerdl / W&l / 3Tt 7/ GSar o Rfga
B So¢ ATAPAT A AT,
2. TS T T TIAAT3T JAT —dTelal / WMWY / 3TRT / TSt ar SHuifgR,
3. WdTfaE 31 B RAfgd F 370 AviigR e,
4. HESAAS HIHT / AUHAT / FAagul F FAR Aredr 7 REet / 39 J9 dOha
I3 1 fFaT,
5. DB afcdl / Al # ud uwd & & o dugor & # JHeH ud oo
g Y 3T I3 1 AT,
6. AT STA@Idl T Fold U TAAY (Surplus) FET STel &1 el &l BT (Deficit) aTer
&a1 F oA of ST,
7. gt & Sd-auT il TIIA (RAIN WATER HARVESTING ) &Y TI=IAT & faAToT,
8. UIURITel FoId Ud Ho J&TRITT,
9. dmfous wHe!, cUda fFTTS (DRIP IRRIGATION), Sifde Wl T 3159 a5 dhet
P 3T,
10. TR ST 3UINT & YicdTed Ud ol I gad,
11. STl — Siad — gRATe STwdhdr JATFA|
FrIEIReh afafa
HRIGIROT afAfa & deeg
6.1 T FAfG Hr sRIERoT afHfa, T X sa¢ gaua & af¥ica gem - #
Arafaf@d gea b -
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Je&T

1. faema 3mg®, er @R et
2. | IR g&I Fid/gu= Fiea/afe fad @, QeR @ear qeHd
3. | 3N AT FRG/99 Aia/ARG Al v ed A, ER SaR it
4. R F&F Fiaa/vue Gia/af<a geor f[Jed 9, fJer @wer "eE
5. HR FEg Fiaa/gare giad/afed, sd d@ree [, R awer qexd
6. | 3IW FTI ARG/ 9UTH Hiad/HG AT FHU fqormer, g e it
7. | 3 FE aRa/guE aRa/aie Hadd
I, UHTeRUT UF Searg aRade [T, ReR SReR
8. HR F&F Giaa/vu= Ga/afd garad T e, TR SeR e
9. | 3w FE wRa/vua wRa/afa i Remr, Rer @waR qeEd
10. | 3R Feg e/ /g afg/aRa Hard
UorEd vl iR gur s, R w@r
1. | 3R geg aRa/yae afg/afa Hard
Nep Tareey fAToT AT, Rer wWaR
12. | 3R e aRa/guE afva/afa oy td deed @Y |, e ReR e
13. | 3 A&y gRa/vueE gia/gikd qee
TR faerd wd JmarE e, fER @R
14. | 3R Feg aRa/gad aRa/afe saa @ar @, R waR qeE
15. | 3 Feg FRa/gue afaa/afa R e, R waR it
16. | 3R Fe Fiea/gue dfd/afea Faeeg [@ume, TR wer qeed
17. | 3R eg afa/gue afg/afa aeivr 15 R, R wmeR qeEd
18. | 3R Feg /g afg/aRa st @, feR WeR Hard
19. | 3y A&y FEa/vaa FfHa/aRa Tee g gdfdhr e, [feR qee
WHR
20. | 3 P FRa/guE aRa/aRa @E vd gdea e, RER weR qed
21. | 3R Feg giHa/gud afea/afRa oy At e, fer awer perel)
22. | gexg wiaa AER s uguur aer ude, ReR WaR HeE
23. | gog TR fAces 9% AT Riued eidenT — Sifder &
24. | 3D HALIM, JTHIOT TIhrd fIHWT |, IR DR Ho& g
25 | Fmard & ufafafd, ams grr afaa qeE
26. | FAEYEY®, Yo & gfafafa LS
27. | AR Ted Tt wiReer & ufafafd qerd
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28. | geheireht TAANST, GIPR gRT ATfAd HGEI
29. | yrpfdes AU JaUd HEATA, EXBR gRT AfA e e g
30. | ferT fAgereh, ol — Sida — giamel e ey gfa

6.2 TEUUH &g IR =g afdAfa &1 wea
6.2.1 2MET AdRT

T UEEae), Sger a1F, U U4 uar A feam wam § mfafd & aRkEww

(Memorandum of Association ) *WW%@WWW%WQE?TW*W
# TR #A ¥G TPed od & | IR 33U T Sfaa eRareh e, fer afdfa ashetor

fAfaTd 1860 | & Wl IrulgEareill ‘I Sftad gRATe fAE” & I3 v 30 B

%A . e g TEATER
1| #g&g gfg, R e et
2 faeprE 31Tg, fae’ THR SUTCTET
3 | I3 A=y wRa/gue "o/ fad e, faer @R e
4 | 3R geu gRa/gue giea/ara Terd
Irotell Ta fard faam, fIer SXeR

5 | 3R Feu giRa/guE afva/ara Terd
gt Reprd s, feR SR

6 | IR F&T Fiea/gue diaa/afed qeEd
I TSt faHmer | feR TR

7| 3R FET wiEE/guE @i/ T
o Ay AT, R WeR

8 | IR &I wiKa/ /vy afea/ara T
YsTel HETYA faemeT, foer TR

S | IR &7 wiRE/vuE afea/arRa qeEd
g, GATEROT UG STordry qRade faamT, f9gr awar

10 | I3 g giRa /g9 d@ia/afad i [, f[Jer awer "eEH

11| 3 g giRa/gae g@iaa/afa Terg
dlieh Fareey TR0 faHmeT, [IeR EahR

12| 3w g g /gae g@iea/ata Terg
TR faerd Ta 3marE fasmer, 9 @R

13| 3 g iR /gae g@iea/ata Terg
faa faaor faamr, R eR

14 | 3y FEg Ffga/gae aa/afta, s aamer, ER SWeR &

15 | 3 g iR /gaE g@iea/ata Xy
ATy faHmT, TR hR

16 | e fAgems, STa — Shaa — gRare e He g giag

e e g8 gery aRka
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RULES AND REGULATIONS
OF

JAL-JEEVAN-HARIYALI MISSION

1. Title
These Byelaws shall be called “Jal-Jeevan-Hariyali Mission” Byelaws.

2. Status of the State Society ( Jal-Jeevan-Hariyali Mission )
The State Society shall be a juristic person, shall have perpetual succession and can sue
or be sued in its own name through its Member Secretary.

3. General Scope and Application

3.1

3.2

3.3

3.4

3.5

3.6

These Byelaws shall extend to all the units and activities of Jal- Jeevan-Hariyali
Mission.

These Byelaws shall come into force from the date on which the State Society is
registered under the Societies Registration Act, 1860.

The State Society will be under overall administrative control of the State
Government.

The State Government will have absolute and overriding power in respect of
Appointment, change and removal of members as also information of Committees
and Sub- Committees under the Byelaws mentioned hereinafter.

The activities and accounts of the State Society shall always be open for verification
by the State Government.

The State Government shall have the power to issue such directions /instructions
as may be deemed necessary in proper functioning of the State Society.

4. Definitions

4.1
4.2

4.3

4.4

4.5

4.6

4.7

4.8

4.9

4.10
4.11

4.12
4.13
4.14

“Act” means the Societies Registration Act, 1860.

“State Society” means the Jal-Jeevan-Hariyali Mission registered under the
Societies Registration Act,1860. This will serve as apex society.

“Chairperson” means the Chairperson of the General body of the State Society.
“President” means the president of the Executive Committee of the State Society.
“Member Secretary” means the Member Secretary of the Executive Committee,
who shall be the Mission Director of the Society.

“General Body” means the General body of the State Society as constituted under
these Byelaws.

“Executive Committee” means the Executive Committee of the State Society as
constituted under these Byelaws.

“Mission” means Jal-Jeevan-Hariyali Mission and any other program which may be
assigned by the GoB to the State Society.

Inspector General of Registration means the Inspector General Registration, Govt.
of Bihar appointed under subsection (1) of section 3 of the Indian Registration Act
1908 under whose jurisdiction the State Society is registered as society. The term
also means and includes the officer of the State Government authorized to exercise
the powers of the IG Registration.

State Government or “GoB” means Government of Bihar.

“Functional Heads” means head of various functional wings of State Mission
Management Unit.

“DMM” means the District Mission Manager, located at respective districts.

“SO” means “Support Organization” engaged for facilitating the project activities.
“SMMU” means the State Mission Management Unit i.e. office of the Jal- Jeevan -
Hariyali Mission located in Patna, the State Headquarters.
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4.15 The “Annual General Meeting” and “Special General meeting” means such
General meetings of the Society as are convened and held only under the rules of
the society.

4.16 The “Meeting” means all meetings other than the Annual and Special General
meetings of the Society.

4.17 A “Resolution” means a resolution of the society duly passed and adopted.

4.18 The “Seal” means seal of the society.

5. Membership

5.1 General Body

The membership of the State Society consists of the following full members
including the founder members who have signed the Memorandum of Association of State
Society.

SI. Members Designation | Signature
No

The Chief Secretary, Govt. of Bihar Chairperson

The Development Commissioner Govt. of Bihar Vice

Chairperson

3 Additional Chief Secretary/The Principal Secretary/ Member
Secretary Finance Department, GoB

4 Additional Chief Secretary/The Principal Secretary/ Member
Secretary Planning and Development Department,
GoB

5 Additional Chief Secretary/The Principal Secretary/ Member

Secretary Rural Development Department, GoB

6 Additional Chief Secretary/The Principal Secretary/ Member
Secretary Energy Department , GoB

7 Additional Chief Secretary/The Principal Secretary/ Member
Secretary Water Resources Department, GoB

8 Additional Chief Secretary/The Principal Secretary/ Member
Secretary Minor Water Resources Department, GoB

9 Additional Chief Secretary/The Principal Secretary/ Member
Secretary Department of Environment, Forest and
Climate Change, GoB

10 | Additional Chief Secretary/The Principal Secretary/ Member
Secretary Health Department, GoB

11 | Additional Chief Secretary/The Principal Secretary/ Member
Secretary Panchayati Raj Department, GoB
12 Additional Chief Secretary/The Principal Secretary/ Member
Secretary Urban Development and Housing Department ,
GoB

13 | Additional Chief Secretary/The Principal Secretary/ Member
Secretary Agriculture Department , GoB
14 | Additional Chief Secretary/The Principal Secretary/ Member
Secretary PHED , GoB




fIgR TToTe (SrITURYT), 4 3FEER 2019 1

15 | Additional Chief Secretary/The Principal Secretary/ Member
Secretary Building Development Department , GoB
16 Mission Director, Jal Jeevan Hariyali Mission Member

Secretary

5.2 Membership and Terms

A person who will be appointed or nominated as a member of Jal- Jeevan -Hariyali
Mission by virtue of office held by him and his membership of the State Society shall
terminate when he ceases to hold the office and vacancy so caused shall be filled by his
successor to that office.

The State Society shall function, notwithstanding that any person entitled to be
member by reason of his office, is not represented on the society for the time being. The
proceedings of the State Society shall not be invalidated by the existence of any vacancy or
any defects in the appointment of any of these members.

5.3  Termination of the Membership
The membership of the Society shall ipso facto terminate, if a member;-
(a) Dies, or permanently leaves India or
(b)  Tender his resignation in writing to the State Society
(c) Is declared insane by a competent authority ;or
(d)  Operation of the provision of Section 5.2 above
(e) Found guilty by any court.
5.4  Register of Members

The State Society shall, at all time, maintain and keep available for inspection by
the 1.G Registration, a register of members at its registered office, which shall be the
permanent record of the State Society and shall contain the names and addresses of the
members, the date on which the member was admitted and the date on which the
member ceases to be a member. Every member shall sign the Register. No member shall be

entitled to exercise rights and privileges of a member unless he has signed the Register as
aforesaid.

6 General Body
6.1 The General Body of the State Society shall consist of all the members of the State
Society, as in section 5.1.
6.2 The General Body shall meet atleast once in 6 months.
6.3  The Chairperson or who chairs the General Body meeting, as the case may be shall
approve the proceedings of the meeting. Proceedings of every meeting shall be

properly kept by the Member Secretary and shall be confirmed at its next meeting.
7 Executive Committee

7.1 Members of the Executive Committee

The Executive Committee of the State Society, to whom the management is
entrusted, shall consist of following members:-

Sl Members Designation | Signature

No

1. | The Development Commissioner Govt. of Bihar President

2. | Additional Chief Secretary/The Principal Secretary/ Member
SecretaryFinance Department, GoB
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Sl Members Designation | Signature

No

3. | Additional Chief Secretary/The Principal Secretary/ Member
SecretaryPlanning and Development Department, GoB

4. | Additional Chief Secretary/The Principal Secretary/ Secretary Member
Rural Development Department, GoB

5. | Additional Chief Secretary/The Principal Secretary/ Secretary Member
Water Resources Department, GoB

6. | Additional Chief Secretary/The Principal Secretary/ Secretary Member
Minor Water Resources Department, GoB

7. | Additional Chief Secretary/The Principal Secretary/ Secretary Member
Department of Environment , Forest and Climate Change,
GoB

8. | Additional Chief Secretary/The Principal Secretary/ Secretary, Member
Panchayati Raj Department, GoB

9. | Additional Chief Secretary/The Principal Secretary/ Secretary Member
Agriculture Department, GoB

10. | Additional Chief Secretary/The Principal Secretary/ Secretary Member
Revenue and Land Reforms Department , GoB

11.| Additional Chief Secretary/The Principal Secretary/ Secretary Member
PHED, GoB

12.| Additional Chief Secretary/The Principal Secretary/ Secretary Member
Animal Husbandry and Fishery Resource Department , GoB

13.| Additional Chief Secretary/The Principal Secretary/ Secretary Member
Urban Development and Housing Department , GoB

14.| Additional Chief Secretary/The Principal Secretary/ Secretary Member
Building Construction Department , GoB

15.| Additional Chief Secretary/The Principal Secretary/ Secretary Member
Education Department , GoB

16. | Additional Chief Secretary/The Principal Secretary/ Secretary Member
Health Department , GoB

17.| Additional Chief Secretary/The Principal Secretary/ Secretary Member
Rural Works Department , GoB

18.| Additional Chief Secretary/The Principal Secretary/ Secretary Member
Energy Department , GoB

19.| Additional Chief Secretary/The Principal Secretary/ Secretary Member
Science and Technology Department , GoB

20. | Additional Chief Secretary/The Principal Secretary/ Secretary Member
Mines and Geology Department , GoB

21.| Additional Chief Secretary/The Principal Secretary/ Secretary Member
Road Construction Department , GoB

22.| Member Secretary Bihar State Pollution Control Board, GoB Member

23.| State Mission Director-Cum-Chief Executive Officer—JEEViKA Member

24.| The Commissioner MGNREGA, Rural Development Member
Department, GoB

25.| One Representative from NABARD Member
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Sl Members Designation | Signature
No

26.| One Representative from G. M. Railway Member

27.| One Nominated Representative from NHAI Member

28. | Technical Expert To be Nominated from State Member

29.| One Representative from National /State NGO or CSO Member
working on Natural Resource Management

30. | Mission Director, Bihar Jal- Jeevan- Hariyali Mission Member
Secretary

Certified that the above named signatures are known to me and the signatures have been

made in my presence.

Mission Director cum Member Secretary
Jal —=Jeevan-Hariyali Mission
7.2  General meeting of the Executive Committee
The Executive Committee shall meet as and when necessary with the permission of
the President, for the management of the affairs of the State Society, provided that the
Executive Committee shall meet atleast once in 3 months.
7.3  Special Meeting of the Executive Committee
In addition to the General meeting, a Special meeting may be called at any time
with the permission of the President. The Special meeting may be convened within seven
days from the date or requisition, provided further that the President may, whenever
deemed fit, direct the Member Secretary to call a Special Meeting.
7.4  Notice of meeting of the Executive Committee
For every meeting of the Executive Committee, a notice of not less than seven
working days, specifying the place ,date, time and agenda for the meeting shall be given to
all the members, If an Executive Committee meeting is adjourned due to less member
present, an adjourned meeting can be called on a date fixed by the President. But in case of
emergency, the President may reduce the above period of notice to such number of days
as he deems fit in the circumstances of the case.
7.5 Quorum for the Meeting of the Executive Committee
The quorum at all meeting of the Executive Committee shall not be less than 1/3™
of the total strength of the members of the Executive Committee as per Section 7.1 for a
proceeding to be validly conducted. In case the quorum is not met and the meeting is
adjourned, the Member Secretary must reconvene the adjourned meeting.
7.6  Business of the Executive Committee
Every meeting of the Executive Committee shall be chaired by the President or in
his/her absence by Vice President or by one of the members, elected by the members
present from among themselves. Each member, including the member presiding at the
meeting of the Executive Committee shall have one vote but the presiding member shall
also have a casting vote in addition to his vote as member in case of equality of votes. All
the matters shall be decided by a majority of votes.
7.7  Minutes of the Meeting of the Executive Committee
A copy of the Minutes of the proceedings of each meeting shall be furnished to the
Executive Committee members as well as to all the members of the General Body as soon
as possible after the completion of the meeting. The President or who chairs the Executive
Committee meeting, as the case may be shall approve the proceedings of the meeting.
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Proceedings of every meeting shall be properly kept by the Member Secretary and shall be
confirmed at its next meeting.
7.8 Resolution of the Executive Committee
Every resolution of the Executive Committee shall be passed by a majority of
members present and voting for the resolution to be valid. In case of expediency, the
Member Secretary of the State Society may circulate a resolution for approval and such
resolution shall be deemed to have been passed if a majority of the members approves it,
provided that such resolution shall be valid if and only if the President is also one among
the member approving the resolution. The resolution so passed by circulation shall be
recorded in the proceedings of the next meeting of the Executive Committee.
7.9 Term of the Executive Committee
The term of the Executive Committee shall be term of the State Society. However,
the Executive Committee shall continue in office till the next Executive Committee comes
into existence for the next term by way of reconstitution by the General Body.
7.10 Co-opted members of the Executive Committee
The Executive Committee shall have the right to co-opt eminent persons/officials in
the field of activities related to the objectives of the State Society. The Executive
Committee may co-opt a maximum of three members. The co-opted members shall have a
right to participate in the meetings of the Executive Committee but shall not have voting
rights and they shall not constitute the quorum. The President can also invite experienced
officials and eminent persons for specific issues to the meetings of the Executive
Committee.
8. Functions and Powers of the Executive Committee
Subject to the provisions of the Memorandum of Association and the Rules, the
Executive Committee shall have the control and management of the business and affairs of
the State Society and shall have all advisory, executive and financial powers to conduct the
affairs of the State Society through its Member Secretary. All the duties, powers, functions
and rights, whatsoever, consequential and incidental to the carrying on of the objectives of
the State Society shall only be exercised or performed by the Executive Committee.
In particular and without prejudice to the generality of the foregoing provision, the
Executive Committee will:
1. Consider the annual budget and the annual action plan , its subsequent
alterations placed before it by the Member Secretary from time to time
and pass it with such modifications as the Executive Committee may think

fit;

2. Accept donations, grants, CSR funds and endowment or give grants upon
such terms and conditions as it may think fit;

3. Delegate its powers, other than those making rules, to the President;

4. Appoint committees, sub-committees, experts, expert panels task force,

working or study groups and boards etc. for such purpose and on such
terms as it may deem fit, and to remove any of them;

5. Set HR Policy including staff positions, salary and incentive structures of the
State Society;

6. Appoint statutory auditors for auditing the annual accounts of the State
Society.

7. Ensure that the State Society consider any comments made by the donor

agencies on the progress in the implementation of the projects sponsored
and funded by them;

8. Monitor and supervise the mission to ensure achievement of the mission
objectives;
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9. Monitor the financial position of the State Society in order to smooth fund
flow and to review annual audited accounts;
10. Do generally all such acts and things as may be necessary or incidental to

carrying out the objectives of the State Society or any of them. Provided
that nothing herein contained shall authorize the Executive Committee to
do any act or to pass any byelaws which may be repugnant to the
provisions hereof, to the powers hereby conferred on the Executive
Committee and other authorities, or which may be inconsistent with the
objectives of the State Society.

9. President of the Executive Committee

The Development Commissioner, Government of Bihar shall be the President of the

Executive Committee of the State Society.

10. Powers and Duties of the President of the Executive Committee

(a) Call, or ask the Member Secretary to call, a meeting of the Executive
Committee at any time and on the receipt of such requisition the Member
Secretary shall forthwith call such a meeting.

(b) Authorize acquisitions by gift, purchase, lease or otherwise , any property,
moveable or immovable ,and to construct ,operate and maintain any
building for the purpose of the State Society as deemed appropriate by the
Executive Committee .

(c) Sanction and incur expenditure per instance as may be fixed by the General
Body for achieving the objectives of the State Society.
(d) Tender & Award contracts and incur expenditure on civil works and

consultancy to achieve the objectives of the State Society upto a limit as
may be fixed by the General Body.

(e) Carry out powers and functions of the Executive Committee whenever the
exigency so demands and place the action taken before the next meeting
of the Executive committee for ratification.

(f) Act upon powers as may be delegated to President by the State Society and
the Executive Committee.

11. Member Secretary

The Mission Director of the Jal -Jeevan-Hariyali Mission shall be the-

11.1 Member Secretary of the Executive Committee. His appointment will be normally
for a term of three years, or as decided by the State Government.

11.2 Member Secretary will work as Mission Director who shall ordinarily be a senior
I.LA.S. / I.LF.S. (Indian Forest Service)/B.A.S. Officer.

12 Functions & Power of the Mission Director cum Member Secretary, Executive
Committee:

12.1 The Mission Director shall be the Member Secretary of the State Society.

12.2 The Mission Director shall be responsible for the management of day-to-day affairs
of the State Society and the State Unit (SU). She / He shall have overall
responsibility for planning and executing the work of the State Society. She/ He
shall be responsible for the implementation of all the policies laid down by the
General Body/Executive Committee and shall attend requirements imposed on the
functioning of the State Society.

12.3 The Management and control of the day-to-day administration and Control of
finance within sanctioned budgets of the State Society shall be vested with the
Mission Director and through him with the respective functional heads. She/ He
will function as the controlling authority of all employees of the Sate Society.
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12.4

12.5

12.6

12.7

12.8

12.9

12.10

12.11

12.12

12.13

12.14

The Mission Director shall sign or cause to be signed all documents and
proceedings requiring authentication by the State Society. The Mission Director
shall also represent or cause to be represented the State Society in business and
legal transactions. She/ He shall receive on behalf of the State Society and disburse
all funds of the State Society based on instructions from the Executive committee.

The Mission Director through functional heads will handle necessary documents

including bank cheques and other negotiable instruments on behalf of the State

Society, as authorized by the President/Executive Committee of the State Society.

The Mission Director shall appoint bankers of the State Society with the approval of

the Executive Committee. All funds of the State Society shall be paid into the State

Society account with the said bankers.

The Mission Director, as Member Secretary shall in consultation with the President

convene the meetings of the General Body/Executive Committee at stipulated

intervals or otherwise and shall maintain all minutes, record and register of the

State Society.

The Mission Director shall also perform such functions as may be delegated to him

by the State Society, President and/ or Executive Committee from time to time.

The Mission Director shall ensure handling of all correspondence on behalf of the

State Society.

The Mission Director as the Member Secretary shall cause implementation of all

the resolutions passed in the General Body/Executive Committee of the State

Society.

The Mission Director shall also perform such functions as may be delegated to

him/her by the State Society, President and/or Executive Committee from time to

time, and

(i) Shall cause to prepare for the State Society the Annual Reports and
Financial Statements etc. with due audit.

(ii) Shall cause to maintain the accounts, cause due verification of the monthly
transactions and the monthly receipt and expenditure statement, which
shall be put up to Executive Committee as required.

(iii) Shall verify the physical and financial usage of the funds disbursed by the
State Society to the various participating organization and submit a
qguarterly report to the Executive Committee.

The Mission Director will liaison with the State Government, the Government of

India and other agencies for any matter pertaining to the operations of the State

Society.

The Mission Director shall appoint staff for the Mission by the State Society.

However, approval of the Executive Committee shall be obtained for the creation

of regular posts in the State Society or for Mission.

The Mission Director shall have powers to take disciplinary actions over any staff of

the State Society as per the deputation rules/contract rules.

The Mission Director shall sanction and incur expenditure as decided by the

governing body for day-to-day activities, or as delegated by the Executive

Committee.
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12.15 The Mission Director shall tender & award contracts and incur expenditure up to a
ceiling as may be decided by the government, for civil works and consultancies, in
line with the objectives of the State Society.

12.16 The Mission Director shall perform any of the functions of the Executive Committee
with the approval of the President, during the interval between meetings of the
Executive Committee whenever it is urgent to do so and place a report in respect
thereof, before the Executive Committee for its consideration/ratification.

12.17 The Mission Director may also delegate any of his powers to the functional heads
and staff of SU for efficient functioning of the State Society.

13 State Mission Management Unit (SMMU)
13.1 The day-to-day affairs of the State Society shall be conducted by the SMMU under
the supervision, guidance and control of the Mission Director.
13.2 The SMMU shall be headed by the Mission Director, Jal -Jeevan-Hariyali Mission,
who will also be the Member Secretary of the Executive Committee.
13.3 The SMMU shall have such staff who shall be selected by such means and shall
draw such honoraria etc. as decided by the Executive Committee and approved by
the State Government.
13.4 Subject to approval of the State Government for creation of posts, the Executive
Committee shall take necessary action for the recruitment of employees of the
State Society, required for the running of the SMMU and also for the
implementation of various projects implemented by the State Society. For the
purpose of administrative matters and disciplinary action, the Mission Director will
be the appointing authority.
13.5 The State Society shall subject to approval by the Executive Committee establish
District Mission Management Unit for implementation of the project at district
level.
13.6 The Mission Director shall appoint District Mission Manager and if required other
officers and Staffs and Consultants etc. with the approval of the Executive
Committee for managing day to day affairs of the project under the overall
supervision and guidance of the Mission Director.
13.7 Qualifications, service conditions, provisions of leave etc. will be in adherence to
the HR Manual framed/structured by the State Society for the said purpose.
14. Management of the State Society

The Management of the affairs of the State Society shall be vested with the
Executive Committee as enshrined in the Byelaws framed for the purpose.
15. Authority to Correspond

The Member Secretary of the State Society shall be the authority to correspond on
behalf of the State Society.
16. Power of the State Government

The Chief Minister of Bihar shall have the power to issue any direction
deemed fit to-:

(a) Alter, add or delete any item of the Memorandum of Association

(b) Alter, add or delete any item of Rules and Regulations.
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(c) Terminate and/or make an appointment in place of any member of the
Society mentioned in the Memorandum of Association or any member of
the Executive Committee mentioned under 7.1 of the Rules and
Regulations.
17. Funds

The financial year of the State Society will be from 1* day of April to the 31* day of
March of the succeeding year.
17.1 The source of funds of the State Society shall consist of the following
(a) Recurring and non-recurring grants made by the Government of Bihar and
Jor the Government of India for the furtherance of the objectives of the
State Society

(b) Income from investments

(c) Grant/Loan from external funding agencies, other source through
permitted channels

(d) Grant, loan, donation or assistance of any kind from foreign

Government/agencies or other agencies or other national/international
donors with prior approval of the Central/State Government and

(e) Grant, Loan, donation, assistance from CSR/Trust/Society/Company etc. or

assistance of any kind from any Government agencies or others in India.
17.2 There shall also be a “ Special fund” which would consist of
(a) Such amounts as are received with a specific condition that income thereof
alone shall be used for the purpose of the State Society (with the Corpus
being left intact)
(b) Such other amounts as the General Body may decide to divert from the
regular fund to be used in the manner specified in clause (a) above.
17.3 Operation of the Funds and Account

The bank account of the State Society shall be operated by the Mission Director
and one functional head as decided by the Executive Committee.
18. Audit

The Audit year of the State Society shall begin on the 1°'day of April and end on the
31" day of March next year.

The State Society shall maintain proper accounts and other relevant records as well
as documents comprising the receipt and payment accounts, statement of assets and
liabilities and balance sheet.

The accounts of the State Society shall be audited by a Chartered Accountant to be
appointed by the Executive Committee of the State Society. The nature of the audit to be
applied and the trail arrangement to be made in regard to the account and their
maintenance and the presentation of the accounts for audit shall be as per project
guidelines. The Auditor shall also submit a report showing the exact state of financial affairs
of the State Society. The copies of the balance sheet and the auditor’s report shall be
certified by the auditor, and filed with the concerned Government Agencies.

The Accounts will be open to audit by the Accountant General.

19. Annual Report

The Annual Report and Annual Accounts as approved by the Executive Committee
shall be placed before the Annual General Body meeting of the General Body before the
30™ September of the year. A copy of the Annual Report and Annual Accounts as approved
by the General Body to be circulated to all the concerns within 30 days and shall be filed
with the registrar of societies, Bihar, along with
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(a) A list of names, address and occupation of the office bearers of the State
Society certified by the Mission Director and

(b) A copy of the balance sheet and the auditor’'s report certified by
the auditor.

20. Properties of the Societies

20.1

20.2

20.3

20.4

20.5

All properties of the State Society shall belong to the State Society itself. The state
society may acquire purchase or otherwise own, take on lease or hire movable or
immovable properties and sell, mortgage, transfer or otherwise dispose off any
such movable or immovable properties in furtherance of the objectives of State
Society.

The income and the property of the State Society shall be utilized only towards the
promotion of the objectives as set forth in the Memorandum of Association of the
State Society. It will be subject to terms and conditions as the Executive Committee
may impose in respect of expenditure to be incurred from grants sanctioned to the
State Society from time to time.

No portion of the income or the property of the State Society shall be paid or
transferred directly or indirectly by way or profits to persons, who may at any time
be or have been members of the State Society.

No member of the State Society shall have any personal claim on any movable or
immovable property of the State Society or make any profit whatsoever by virtue
of his membership.

Provided that nothing herein contained shall prevent payment in good faith of
Remuneration, Allowance or honorarium in return for any service rendered by
them to the Society.

21. Suit and Proceedings

211

21.2

21.3

21.4

The State Society may sue or be sued in the name of the State Society through its
Member Secretary.

No Suit or proceeding shall abate by reason of any vacancy or change in the holder
of the office of the President, the Member Secretary or any office bearers
authorized in this behalf.

Every decree or order against the State Society in any suit or proceeding shall be
executable against the property of the State Society and not against the person or
the property of the President, the Member Secretary of any office bearer.

Any person including a member of the State Society who damages, injures or
destroys the property of the State Society or otherwise acts in a manner resulting
in pecuniary loss to the State Society can sued by the State Society. The fact that
such person may be a member of the State Society shall not in any manner prevent
the State Society from proceeding against him in a court of law.

22. Validation of Act.

No Action taken by State Society shall be rendered invalid or void only due to the

reasons that:

221

22.2

There existed one or more vacancies in the General Body /Executive Committee on
the day on which the resolution was passed; or
There was a defect in the appointment of its members; or
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22.3 The resolution in pursuance of which the said act was done has subsequently been
modified or revoked by the General Body /Executive Committee; or

22.4 The authority entitled to make such appointment shall fill a vacancy in the General
Body or in the Executive Committee of the State Society.

23. Alteration’s to the Memorandum of Association of the State Society.

State Society may alter the Memorandum of Association or extend the purpose for
which established, as per provisions of the Societies Registration Act 1860 and on the
following conditions:

Executive Committee obtains the permission of the Government of Bihar for the
proposal for such alteration or extension as aforesaid

Executive Committee furnished the proposal for such alteration or extension as
aforesaid to the members of the State Society in a written or printed from.

Executive Committee convenes a Special General Body Meeting of the members of
the State Society according to these Rules for the consideration of the said proposition

The report is delivered or sent by post to every member of the State Society
delivered in person at such Special Body Meeting as aforesaid

The proposal is agreed to by two-third of the vote of the members of the State
Society present and voting at such Special General Body meeting as aforesaid and

A copy of the resolution of the Special General Body Meeting adopting the
alteration is filed with the Registrar within the period prescribed under the law.

24. Moadification of the Byelaws:-

Obtaining the permission of the Government of Bihar and subject to the provision
to the Registration Act, 1860 the State Society may amend, add to, alter or delete any of
Byelaws by a resolution passed at the Special Meeting of the General Body duly convened
for the purpose. The modified by laws shall be deemed to have come into force in
accordance the provision of the said Act.

25. Contracts.

1. All contracts and other instrument for and on behalf of the State Society shall,
subject to the provisions of the Act, be expressed to be made in the name of the
State Society and shall be executed by the persons authorized by the Executive
Committee.

2. No contract for the sale, purchase or supply of any goods or materials shall be
made for and on behalf of the State Society with any member of the Executive
Committee, or his/her relative, or firms in which such member is a
partner/shareholder, or with any other partner or shareholder of a firm or a private
company in which the member is a partner or Director.

3. All contracts shall be fielded, finalized and entered upon in accordance with the
guidelines of the Jal- Jeevan- Hariyali Mission and specific direction of GOB.

26. Common Seal

The State Society shall have a common seal of such make and design as the
Executive Committee may approve.

27. Notice

Notice may be served upon any member of the State Society either personally or
by post to the address of such member at the address mentioned in the register of



fagR To1e (TR, 4 3FEER 2019 21

members. Any notice so served by post shall be deemed to have been served on the day
following that on which the letter, envelop or wrapper containing the same is posted and in
providing such service. It shall be sufficient to prove that cover containing such notice was
properly address and delivered to the post office.
28. Records of the State Society
28.1 The State Society shall keep in its registered office proper books of accounts in
which should be entered accurately.

(a) All sum of money received and the source thereof, all sums of money
expended by the State Society and the object or purpose for which such
sums are expended

(b) The assets and liabilities of the State Society

28.2 The records will be as follow;

(a) Member register

(b) Proceeding Register of the General Body

(c) Proceeding Register of the Executive Committee

(d) Cash Book , Bank Book and General Ledger

(e) Records of the Employee of the State Society

(f) Records of the Accounts and Claims

(g) Stock Register

(h) All Such other records required for proper and systematic running of the
State Society

29. Dissolution of the State Society

Subject to the provisions of the Act , the State Society may be dissolved by a
resolution passed at a Special Meeting of the General Body of the State Society duly
convened for the purpose and supported by at least two-third of the total members of the
State Society. The General Body shall prescribe procedure for such dissolution by such
resolution. The General body may on such resolution decide to take action for liquidation
of assets and liabilities of the State Society shall or can be transferred or given to
organization with similar aims and objectives as that of the State Society, strictly in
accordance with provisions of Act, or surrendered to the Government. In either case, the
decision of the State Government shall be final.

Nothing contained in the Byelaws and notwithstanding the provisions of the laws
applicable, there would be no attempt to import-expressed or implied anything repugnant
or contrary to the intentions of this State Society as expressed in the Memorandum of
Association.

President Member Secretary,
For |.G Registration, Bihar Patna.
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Funding Pattern

JgAfaa TR
(@03 T &)

Source of
Funding

Central
Share

State
share /
Scheme

Total

19-20

20-21

21-22

C-2

adae S '
T3 JUT-  dremEt /
Rl / 3R/ USAr @
SIUIER (FPIIT 1 TFHZ )

C-4

wdafe 3T /@t
/ Fegdl & AR Aedr /
Raret / 3= S g
FEAT B AT (STaTehet
& frey drear & AHoT)

C-5

e arat / At &
TG UETET & & STl AT
gt F JeEH vd S
T (R aa &t )

AT S Gidl # geld ud
FRAAY  (Surplus) A& el
8T § ol I FT (Deficit)
el &Er H Sl of e
(sl A grer)

C-7

HaaT A od-av Jd ga9IT
(Rain Water Harvesting) @
FEAT w1 A (Hae
Ao, Ren w @
T & Ha=t B D)

glgermer god Twd  HEA
FaTRIgoT

MGNREGA

2487.00

276.00

2763.00

737.00

1105.00

921.00

2763.00

169.00

19.00

188.00

53.00

75.00

60.00

188.00

203.00

23.00

226.00

53.00

98.00

75.00

226.00

405.00

45.00

450.00

150.00

180.00

120.00

450.00

95.00

10.00

105.00

21.00

50.00

34.00

105.00

1040.00

116.00

1156.00

281.00

401.00

474.00

1156.00

Total

4399.00

489.00

4888.00

1295.00

1909.00

1684.00

4888.00

adae S '
T3t FAr- qreret /s
Ul /3R 7 uSAr @
Rffea & fawaor 7w
BT (1THS W)

wdafe 3T/ aramselr
/ Fegdl & fFaR Aiedr /
Raet / 3= Sa gad
T B AR (T
Adgal & fFaR)

BIA-BI Afedr / drer #
Td TRl &9 & ST HIeoT
gt #F IdEH Td S
T (AR a=r &=t )

NABARD
(RIDF)
+
Off Budget
Borrowing/
Funding

12620.00

12620.00

2820.00

4900.00

4900.00

12620.00

30.00

30.00

0.00

15.00

15.00

30.00

960.00

960.00

360.00

300.00

300.00

960.00

Total

13610.00

13610.00

3180.00

5215.00

5215.00

13610.00
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T @ A GIT F AH Funding Pattern gt oY
(@3 T )
Source of Central State Total 19-20 20-21 21-22 Fd
Funding Share share /
Scheme
b1 o = o 1o S o |
T3 JAT-  dreEi /
c2 . . . 300.00 300.00 100.00 100.00 100.00 300.00
Rl / 3R/ USAr @
ShoiigR (redr &7 F)
TR wasfas $3 #r Rfeed
o C-3 | B 3AdT NUigR (Ed a7 5.00 5.00 1.00 2.00 2.00 5.00
. State Fund
Tq #)
A qioAfad $3T /ATt
s / dAARUl & fRAR Aredr /
¢4 | R / 3T Sd e 30.00 30.00 10.00 10.00 10.00 30.00
T 1 AT (Al aF
#)
Total 335.00 335.00 111.00 112.00 | 112.00 335.00
GicY aiefas $r w Rfeed
c3 State Fund 375.00 375.00 100.00 200.00 75.00 375.00
Ry P 3R AR
3fREoT
/ T
Total 375.00 375.00 100.00 |  200.00 75.00 375.00
st
fsmmar
BIE-BIET Afgar / Atelt H
TG UETET &Y & Sl HARUT
WUT &-T':l’f 3} ﬁih‘%?r Td Sl CAMPA
"l es | . . . 75.00 75.00 150.00 30.00 60.00 60.00 150.00
: HIIT & 3T EXAAIT T FUND
a Td
AT (@ &t F HA-o
STeiarg .
afad= HYET - o 3H)
s dlgemer god T H@Ed
cs 0.00 1600.00 1600.00 |  450.00 600.00 550.00 1600.00
J&TRIgoT
Total 75.00 1675.00 1750.00 | 480.00 | 660.00 | 610.00 1750.00
AT T WAl B Gl TG
AT (Surplus) & ST
Stel c6 S (Defic JICA/EAP 2000.00 2000.00 200.00 | 1200.00 600.00 2000.00
Fa - " Eﬁ;l eficit)
s &4 3 STl of SIer
Total 2000.00 2000.00 | 200.00 | 1200.00 | 600.00 2000.00
AT S Gidl 1 geld ud
FRAAY  (Surplus) A& el
R c-6 B @ o A (Deficit) | state Fund/ 100.00 100.00 10.00 50.00 40.00 100.00
g AcH gt & FH ST o SiEr Gol ' ' ' ' ' '
G (@t @ w Ik @
Total 100.00 100.00 10.00 50.00 40.00 100.00
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st &1

39aq &1 A

Funding Pattern

FgAfaa IR
(@03 T &)

Source of
Funding

Central
Share

State
share /
Scheme

Total

19-20

20-21 21-22

c-9

dnfouds  wael,  UPA
ﬁiﬂé’ (Drip Irrigation), AT
T vd 3w A amet
& STANT

Wd # o TG0 § e,
qraTare, affadr e

PMKSY

60.00

40.00

100.00

25.00

50.00 25.00

100.00

I P

RKVY

86.40

57.60

144.00

48.00

48.00 48.00

144.00

3u R cgawan

PMKSY

252.00

168.00

420.00

130.00

140.00 150.00

420.00

C-6

AT S Gidl 1 geld ud
FRAAY  (Surplus) A& el
8T F S P FT (Deficit)
el &t H Sl o A -
HF wWew @R a=
STl &t 3)

State Fund

50.00

50.00

10.00

20.00 20.00

50.00

Total

398.40

315.60

714.00

213.00

258.00 243.00

714.00

C-10

g 3ot 3uReT S W
wd 3o f T

FHR HaAT H ( 25% will
be budget of energy Dept and
75% to be borne by respective
Dept/Organisation)

CAPEX/
RESCO

180.00

180.00

60.00

60.00 60.00

180.00

C-10

sl sraai 7

State Fund

90.00

90.00

30.00

30.00 30.00

90.00

Total

0.00

270.00

270.00

90.00

90.00 90.00

270.00

10

HaaT A od-av Jd FaIT
(Rain Water Harvesting) @
AT BT fAHATOT (3regRaTOT
g o R Rem &
Ao et )

65.00

65.00

65.00

0.00 0.00

65.00

C-10

TR 3o 3uAeT B WchTET
T ST A Tad

15.00

15.00

15.00

15.00

Total

80.00

80.00

80.00

0.00 0.00

80.00

11

c-7

Haat & od-avl Jo J9IT
(Rain Water Harvesting) @T
Taar @ AT (e
foromaT)

MGNREGA/
State Fund

294.00

294.00

84.00

126.00 84.00

294.00

c-7

Haat & od-aul Ja J9IT
(Rain Water Harvesting) @T
TIIAT BT AT (TR
foromaT)

MGNREGA/
State Fund

8.00

8.00

2.00

4.00 2.00

8.00

Total

302.00

302.00

86.00

130.00 86.00

302.00

12

I TG

C-11

ST-SHaeT-g ATl SRRl
3ifre

State Fund

100.00

100.00

25.00

50.00 25.00

100.00

Grand Total

4872.40

19651.60

24524.00

5870.00

9874.00 | 8780.00

24524.00
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Budget Estimate for Administrative Expenses of
JAL - JEEVAN - HARIYALI MISSION

1 2 3 8
Heads 2019-20 2020-21 2021-22
Human Resource Cost(Pay and other 34233000 71889300 75483765
allowances)
Project Management Cost
Recruitment Cost 2500000 500000 500000
Office establishment and refurbishment 20000000 500000 500000
Cost
Operational Cost 3500000 8400000 8400000
IEC and CB Cost 1200000 2400000 2400000
MIS Cost 500000 500000 500000
Total Cost 61933000 84189300 87783765

srefteren, AT qSued,
fIgR, 9e1 gRT yaIfea va gfsal

fIgR oI (SMATEROT) 1141-57 1+10-S102T0dT0 |
Website: http://egazette.bih.nic.in




